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CNTRAL ADMINISrRATIVE TRISUNL 
GUWAkATI IIENCH 

Oigina1 App.ication No. 305 of 2001 

Date of Order: This the 21st Day of Decnber 2001 

HONaL MR.JusrxC D.N.cHOwDliUavIci_CHAXRX{AN 
HONBL MR.KK. SWUMA,ADMXNISTW1IVE MMBhR 

Shri Champak Roy 

s/OLate Kumud Bihari Roy, 
Resident of Ananda Nagar, Guwahati-12, 

p.o. panäu, P.S.  Jalukbari 
District- Kamrup, Assam. ... 	 .. Applicant. 

By Advocate Mr.D.Bora, Mr.K.K.Siswas, Mr.Dilip Bora 

-Va- 

1. The Union of India, 
Represented by the Secretary, 
Railway Board, Rail Bhawan, 
Ministry of Railway. New Delhi-i 

2 9  The General Maflager(P) 
N.F.Rai] way , Maligaon, Guwahati-li 

The Chief Personnel Officer, 
N.i'Railway, Maligaon, Guwahati-il, 

The Chief Signal and Te],ecoinmunioation Engineer, 
N.3'.Railway. Maligaon, Guwahati-il. 

Respondents. 

By Advocate Mr.S.arma. 

ORL)ER. 

K.K. SHMA I.MiMBER(DMNJ * 

In this application under Section 19 of 

the Administrative Tribunals Act, the applicant has 

challenged the order dated 19.12.1997(Annexure I to 

the Original Application.) 

The applicant was selected as Apprentice 

i4na1 Inspector, Grade III on 4.7.1988 and  was 
to 

required,Lundergo training for a period of 2(two) 

years. The applicant had undergone training from 

contd/- 
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13'-7-4988 to 31.5.1989. Thereafter, it is stated that 

the applicant suffered from serious illness and because 

of serious illness he could not complete the training. 

The applicant claims that he was under treatment from 

4.6.1989 to 23.11.19979 It i8 claimed that the applicant's 

brother by a letter dated 12.6.1989 had informed the Res-  

pondent No.4 about the illness of the applicant. By a 

letter dated 24,11.1997(Annexure H to the Original Applica-

tion) the applicant applied to Respondent No.4 for permi-

ssion to resume his duties.By Annexure I, being letter dated 

19.12.1997 the applicant was issued a show cause notice 

as to why the applicants' apprenticeship should not be 

terminated, The applicant made a representation dated 

26.12.1997(Annexure J to the Original Application) intima-

ting that his absence was due to sickness and onceagain 

requested for perrnision to complete the training, but 

getting no response from the respondents the applicant has 

filed this Application on 9th August 2001. The respondents 

have filed their written statement. The learned counsel for 

the applicant has been heard as well as Mr.S.Sarma learned 

counsel for the Respondents. 

As seen from the facts the applicant had already 

abandonned the training on 31.5.1989 and made representa-

tion on 26.12.1997. Section 21 of the Aninistrative 

Tribunals Act, prescribes time limit for filing of applica.. 

tion. Under Section 21(I)(b) the limitation of (one) year 
after the expiry of six months 
from the date of filing of representation has been pres-

cribed for filing an application. As the applicant made 

a representation on 26.12.1997 the period of limitation 

C 	
0fltd/ 
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expired on 26th June 1999. It is mentioned in the appli.. 

cation that the application is within the period of 

limitation prescribed under Section 21 of the Administra-

tive Tribunals Act. From the facts stated above the 

application is not considered within the period of 

Limitation. Without going into merits the application is 

dismissed as barred by limitation. There shall however, be 

no order as to costs. 

V 
(K.1(. SA4MA) 
L*L LI$TLATZV Ha3E (L).N. CHOW)1iU1y) 

VICE..C1ikIMN 

LM 
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Guwajatj Bench 

IN THE COURT OF THE CENTRAL A]IINISTRATIVE TRIBUNAL 

• GUWAHATI BEH 

Aplication Under Section 19 of the' Administrative 

• Trib.rnal Act, 	1985. 

0.A. No. 	 / 2001: 

Sri Champak Roy 	 ... 	Applicant 

- Vs- 

Union of India & Others ....... Respondents. 
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IN THE COURT OF CENTRAL AJ)1tNISRATLVE TRIBUNAL 

GUWAHATI BENCH 

( 
Application under Section 19 of the Administrative 

Tribunal Act, 1985) 

O.A. No. 	 OF 2001 

Sri Champak Roy, 

5/0 Late Kumud Bihari. Roy, 

Resident of Aenda Nagar, Guwahati-12, 

P.O. Paridu, P.S. Jalukbari. 

District- Karnn.ip, Ass. 

• • • Ap1icant. 

- Versus- 

The Union of India, 

represented by the Secretary 

Railway Bd. Rail Ehawan, 

Ministry of Railway, New d Delhi-I. 

The General Manager (P), 

N.F. Railway, Maligaon, Guwahati-li, 

The thief Personnel Officer, 

N.F. Railway, Maligaon, Guwahati-Il. 

The Chief Signal and Telecommu-

nication Engineer, 

N.F. Railway, Maligaon, Guwahati-il. 

• .Respondents. 

S...... • 
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1. Details of the pD1jcatjor1: 	 >\ 

Particulars of the order against which the application 

is made. 

a) 	Order No. E/10/21(N) Pt. IV dtd. 19/12/97 passed 

by the SPO/Engg. on behalf of the General Manager(P), 

N.F. Railway, Maligaon, a show Cause notice was served on 

the applicant intending to terminate the apprenticeship 

as si/Ill. 

h) 	And also no action what soever on the letter 

No. E(REP)11-2000/NF/18/65 dtd. 10/1/2001 issued by the 

Deputy.  Director Estt.(R) 11. Railway Board, Govt. of 

India, Ministry of Railway to the General Manager (P) 

N.F. Railway, Maligaon, Guwahati. 

JurisdIction of the Tribunal: 

• 	The applicant declares that the subject matter 

of the order as mentioned above against which he wants 

redressal is within the jurisdiction of the Tribunal. 

Limitation: 

The petitioner further declares that the application 

is within the limitation period as prescribed in Section 21 

of the Administrative Tribunal Act, 1985. 

Facts of the ôase: 

The humble petitioner most respectfully sheweth: 

. . . . . . 3. 

-t 
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That the applicant is a citizen of India as 

such he is entitled to all rights privileges and 

protection as guaranteed by the Constitution of. Id.ia. 

That the petitioner on being selected for 

appointment as Apprintice Signal Inspector, Grade-Ill 

had been directed to deposit Rs. 12.00 ( Rupees twelve) 

for undergoing Medical Examination in the Railway Hospital, 

Maiigaon for Medical Examination vide Mnexure-A. 

• Anne1re-A letter No. E/2271Pr-Medical/Rectt. 

dtd. 4/7J198 	 . 	 . 

That the petitioner thereafter had deposited 

the aforesaid amount and had undergone Medical examination 

accordingly. 

That :kk since, the petitioner as had been declared 

medically fit, was directed to deposit an amount of 

Rupees one hundred as security deposit and also was asked 

to deposit a Non Judicial Stamp Paper of worth xg Rupees 

sixteen and paise fifty to execute a deed of agreement 

vide letter at Annexure-B. 

Annexure-B (No.E/10/21(N)Pt-III dt. 11/7/1988) 

That the petitioner, on fulfilment of all the 

above mentioned exercises, had been finally appointed 

as Apprentice Signal Inspector Gr-III for a perioof 

. 9 . . . . . 4. 

>N 
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two years. The petitioner had been further provided 

with a unnbjgous assurence that on successftU completion 

of the two years training as Apprentice signal Inspector 

would be appointed as against working post of Temporary 

Signal Inspector Grade-Ill vide Ann exure-C on the 

t e nn s and conditions whi ch was intimated to the petitioner 
r 	

vjde Annexure-D. 

Anere-C( No. E/10/21(N) Pt-Ill dt. 13/7/1988) 

A1nexure-fl(No. E/ 277/1 37/1 ( Rectt) dt. 21/6/88) 

That after being appointed as Apprentice signal 

Inspector Grade-Ill, the petitioner had undergone 

training in different establishments under N,F. Railway, 

Maligaon from 13/7/88 to 14/9/88 and then the petitioner 

was sent up for training under the Control of the Director,. 

.IRISET (. Indien Railways Inst. of SignalEngineerjng& 

Telecommunication)at Seconderabad, kidhra Prade.sh. 

That the petitioner could successfttlly complete 

the both phase I & Phase II of initial Training under 

Director, IRISET, Secunderabad, Andhra Pradesh Stretched 

upto period of 31/5/89 vide Certificate at Ann exure-El 

and had been directed to a ftirther training for 2 (two) 

months in the same Institution vide Annexuré-E. 

Annexure-E( No. E110121/N Pt IV dt. 5/6/89) 
U 

Ann exure-El (Certificate). 

...... . 



1 

But that due to utter misfortune, the petitioner 

had to suffer a serious illness alongwith mental disorder. 

The attack of the illness was in such a degree that 

the petitioner had completely lost control over his 

mind and he could not realise what to do and what not 

to do; on the other hand from the behaviour etc. which 

the petitioner had shown, it could very well be counted 

• 	that the petitioner had gone to be a madman. At tkiisn 

• 	state of mind the petitioner was not even in the position 

to intimate the authority concerned that he could not 

continue the next pro grnme of trsining at the IRISET 

at Secunderabad. And as such the petitioner' s brother 

had intimated the concerned authority on 12/6/89 about 

the petitioners sudden illness vide letter at •Aylnexure-F. 

Annexure-F ( Intimation regarding petitioner' s illness) 

That since then, the petitioner was under constant 

medical treatment and survillance of a registered medical 

practitioner of Guwahati from 4/6/89 to 23/11/97. 

That due to relentless and continuous medical 

treatment the petitioner completely cured and he had been 

provided with a medically fitness certificate to that 

effect vide Mnere-G. 

Airnexure-G (Medical fitness certificate) 

. . . . .6. 



That on being completely cured and fit and after 

having the above mentioned medically fitness certificate, N 

the petitioner had submitted an application on .24/11/97 

to the concerned authority i.e. The Qilef Signal and 

Telecommiinj cation Engineer p  N .F. Railway, Maligaon, 

fervently praying that as the petitioner had completely 

recovered from prolonged illness and mental disorder 

he may be allowed to complete the remaining period of 

training as required under Terms and Conditions as laid 

down, as an Apprentice Signal Inspector Grade-Ill vide 

application at 4Arineire-H.  

Annere-H( application for resuming duty as 

apprentice Signal Inspector).  

But the concerned authority suddenly and 

abruptly had issued the impugned show cause notice 

on 19/1 2/97 to the petitioner with direction to sho.w 

cause why the petitioners apprenticeship will not be 

terminated vide Annexure-I. 

Annexure-I ( show cause notice) 

That it is most humbly stated that the •con'cerned 

authority i.e. the Respondents had never bothered to 

issue &iy such kind of notice regarding long absence 

from duties during this long period which the petitioner 

presumed that he was fortunate enough that the concerned 
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ithority had kindly taken the note of his. sick. report. 

However, though the petitioner was hurt, enough of 
a 

getting the above mentioned show cause notice he (the 

petitioner) had submitted proper and due reply on 

26/12/97 to the. above show cause notice vide Annexure-J. 

Annexure-J ( Reply to show cause notice) 

That inspite of clear and unembigious reply to 

show cause notice as mentioned above and even in the event 

- . 	 of clear end complete Medical Certificate along with . 

fitness Certificate the aUthotity concerned did not 

take eny.  action on the matter, rather they pretended 

deepsleep end took no interest to dispose of the seme,<4 

• . 

	

	 the petitioner,  had submitted enother petition on 

narrating the whole story,vide Annexure-K. 

Annexure-K( Reminding petition) 

That even in the face of all such endevour and 

pi*r su ation on the part of the petitioner to have a fair 

and equitable justice from the authority concerned, he 

could not hear anything  whatsoever from the apparently 

drowsy authb'rities i.e. the respondents. 

x) That the dejected andmortified petitioner, with 

a last hope of assuaging the injustice caused to him 

could some how, was successfUl in bringing the matter 

. . . .. .8. 
/ 
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to the kind notice of the highest authority in the 

Railway Ministry, Govt. of India who with the modest 

gesture of kindness had directed to issue two letters 

to the respondents with request to furnish a report in 

toto, so that the petitioner could t the proper end 

due justice wide Annexure-L & N. 

rnexure- L( letter from the Railway Ministry on 

14/12/2000 
) 

,Annexure-M (Letter from the Railway Ministry 

on 10/1/2001 
) 

xvii) That, it is most humbly and respectfully submitted 

that inspite of such letters from the highest authority 

in the Railway Ministry, Govt. of India, the respondents 

No. 2 to 4 did not feel it necessary to submit proper and 

detailed report as asked for, rather maliciously and with 

ulterior motive of depriving the petitioner from what is 

called proper and due justice, had completely overlooked 

and surreptitiously hushed up the matter. 

xviii)That the petitioner most humbly and respectfully 

beg to submit that the petitioner had been compelled to 

wait till the outcome of his petition dtd. 24/11/97, which 

he had submitted after being fully recovered from the 

prolonged illness, had been disposed of by the concerned 

authorities i.e. the respondents No. 2 to 4. During the 

intervenning period, the petitioner had been taking all 

. 0 9 0 * 090 
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possible steps with the concerned authorities for early 

and timely disposal of the matter and in this regard, 

he had' came into contact with certain official in 

Railway Hd. qr. at N.F. Rly, Maligaon. At the same time, 

the petitioner was somehow, successful in bringing the 

matter to the kind notice of the highest authOrity in the 

Ministry of Railway, Govt. of India, who was kind enough 

to take up the matter with concerned officials at the 

Pay.. Head Qr. at Maligaon and accordingly had issued two 

letters in this regard and the last letter being in the 

month of January, 2001. And thereafter, the petitioner 

with a hope of getting certain relief had to wait 

but, being disgust of waiting for a pretty long time end 4  

finding no other effective alternative, the petitioner 

had been bound to knock the door of this Hon'ble Court. 

As such, the delay, if any of. course not intentional 

or deliberatemay graciously be condoned. 

5. 	Grounds of Relief with legal provision: 

The petitioner most respectfUlly beg to state that 

the impued show cause letter ised under memo No. E/10/ 

21(N) Pt. IV dtd. 19/12/97  aing the petitioner to show 

cause why the apprenticeship of the petitioner be not 

teninated was issued on a false notion of imaginary and 

malied motive just to deprive the petitioner .from 

completing the remaining period of training as an Apprentice 

Sigual Inspector G'ade III. This impued letter was issued 
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on avery concocted and deliberately false representjon 

of facts and is liable to be quashed on the grounds 

asunder; 

a) 	The petitioner as an Apprentice Sia1 In spector 

Grade-Ill had in toto and with outmost sincerity carried o 
out all the orders by which he had been deiDuted for 

• training in various establishments under M.F. Railway.. 

• The petitioner further had duly obeyed the orders of 

sending him to the IRISET Secund.erahad, .ndhra Pradesh 

and had undergone both phase I and Phase-Il of Initial 

training at the seine institution from 21/9/88 to 31/8/89 

I, 
IL 

with dedication and cejne out as successful. Till that 

period, there was nothing to bother. 

b) 	But all on a sudden the petitioner had to be 

victimised and attacked by a serious illness which 

had practically paralysed him both physically end 

mentally and during thi s period the petitioner had 

completely lost control over his mind and he had to 

suffer mental disorder for which he had to be under 

constant and prolonged medical treatment of a restered 

medical practitioner at Guwahati. This sudden spurt of 

mental disorder had crippled the petitioner in so much 

as that he could not write or to realise things well. 

-As such the petitioner was completely unable to carry on 

bw the further training , which was to be held immediately 

after the end of 2nd phase of initial training progreime 

at the above mentioned institution at Secunderabad. 

0 S • • 0 0 • 11 . 
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c) 	As already stated in the above mentioned para that 

• the petitionerstate of mind was so dwindling that he was 

not in P. position to writeLread enything and as such his IZZ 

(petitioner) state of sidcness had to be intimated to 

t e authority concerned by his brother on 12/6/89. 

After this the petitioner was under vigorous 

end active medical care4atrnent for the ailments 

he had suffered under a registered medical practitioner 

at GuwaFiati. 
• . 

e) 	D-iring this intervenning period the concerned 	. 

authority i.e. the respondents No. 2 to 4 did not even. 

had any opportunity of seizing with the matter and they. ¶ 

( the respondents) observed a deep silence which had 

compelled the petitioner to ponder that the conce±ned 

authority had been in total consonence with what the 

petitioner had suffered. 

1, . 	But on getting the petitioner' s petition dtd. 

24/11/97 as to the petitioner' s total recovery from the 

ailments which he had suffered since. 4/6/89 along with 

a proper and valid medical, certificate from the registered 

medical practitioner under ,  whose treatment and total 

surveylance the petitioner had been the concerned authority 

issued the impugned show cause letter dtd. 19/12/97  basing 

on a total false and fabricated proposition that the 

. . . . . . . 1 2. 
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petitioner was absent from training deliberately and 

without any intimation. This is completely false proposition 

on ground that owing to petitioner' s inability in writing, 

his (petitioner) brother had duly and timely intimated 

the concerned authority regarding his ( petitioner) 	XI 

illness . As such, the concerned authority' S which, had 
	

QIII  

recourse to false notion, letter of impued show caue 

notice be set aside as false, fabricated and deliberate 

atptto hide the actual reality as to the fact. 

j .  
Secondly had the concerned authority i. e. the 

respondents no • 2 to 4 was so conscious about the fact 

of long wilful and unintimated absence, it is mere 

surpri sing why they ( the respondents) were sleeping 

oVer,  the matter for such a long period. Had they 

( the respondents) not been aware of the fact of the 

petitioner's illness, they ( the jaieltk respondents) could 

have taken such step. much earlier which they ( the 

respondents) had taken after receiving the petitioner' a 

petition on 24/11/97. 	. 	 r 

Further, the petitioner most humbly and respectfully 

begs to state that the Rly. authority of N F. RaIlway, 

had adopted the application of the Apprentices Act, 1961,. 

and Rules under vide circular No.E(Trg)75(33)15 dtd. 

16/10/75 and E(Trg)80(33) 16 dtd. 12/9/1981  and as such 

the tennination, whatsoever 'be  regarding apprenticeship 

shall have to under the abov.nentioned Act & Rules. 

0 0 4 • . 013. 
IP 
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That the concerned authority while issuing the 

impuid show cause notice had bluntly remarked that 

"by producing a private Medical certificate 	
>\ 

which had totally violated the provision of 

Rules 2(6) of the Apprenticeship Rule 1991 which reads 

as follows (6)" Registered Medical Practitioner' meens 

a person whose flaiie is entered in the register 

maintained under any law for the time being in force 	'U 
in any state regulating the restratjon of practitioner 

of medicinet. 

More the more the concerned authority i.e. the 	q 
respondents No. 2 to L, who had issued the said impued 

show cause notice, had erred end violated the provision 

of Pule 7(2) (a) of the above mentioned Rules which reads 

as follows 11 2( a) where a trade apprentice is unable 

to complete the full apprenticeship course within the 

period prescribed in sub Rule (1) or to take the final 

test owing to illness or other circumstpnces beyond 

his control the establi shrnent concerned shall extend 

the period of his apprenticeship until he completed 

The full apprenticeship course and the next test is 

held if so required by the Apprenticeship Adviser...... 

Further more as per provision 4(u) of the tenns. and 

conditions as intimated vide letter No. E/227/137/1 (Rectt) 

dtd. 21/6/88 at page No. 2 which reads as 11  That you 

will not be allowed to withdraw from training except for 

reasons which are beyond your control". 

9 . . . . ., I L,. 

11 



-14- 

Thus falling in suddenly illness and thereby 

losing mental balpnce is in the hand of God and it is 

not withir& the control of the petitioner which 

otherwise means beyond the control of the petitioner. 

As such issuing this impugned show cause notice is 
1• 

nothing but complet violation of prescribed provision 

of Rules under the Apprenticeship Rule 1991 and also 

the violation of terms and conditions of the appren- 

ticeship. It is therefore bad in law and is liable to be 

set aside forthwith. 

It is mostly humbly stated that as per provision 

of Sec.7 of, the ipprentice Act, 1961, the termination 

of apprenticeship shall only be done by the Apprenticeship.. 

Adviser. As such the issuing of impugned show cause 

notice to tenninte the apprenticeship of the petitioner 

is not only whimsical but also illegal and in totaJ 

violation of the provision of the aforesaid Act which 

shall be liable to be sti'ick down abinitio. 

It is further most humbly ,  suthuitted that the 

enimical and dubious attitude shown by the respondents 

No. 2 to 4 just to mitigate the suffering of the petitboner 

had abundantly been clear from the manner they ( the 

reppondents) are handling the two letters issued by the 

highest authority in the Rly. Ministry, Govt. of India, 

rather, they ( the respondents) were very much scared of 

. . . S • 159 
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what they ( the respondents) iad done in this matter 

in such P. way that the petitioner had been subjected 

to suffer untold miseries for the reasons which were 

beyond 1is ( petitioner' s) control. As such the illegal 0  

inhuman end capdciously issued impued show cause 

notice with an aim of terminating the petitionerts 

apprenticeship shall be set aside. 

Detils of remedies exhausted: 

The applicant declares that he had availed all 

the remedies under the relegent rules and suhnitted 

representations etc. to the concerned competent authority > 

who had not only kept them undisposed of but also paid 

• an unsympathetic and defaint attitude. 

Matters not preously filed or pending with Priv court: 

The applict further declares that he had not 

previously filed any application, writ petition or 

suit regarding the matter of which this application 

has been made before any court or any other authority 

or any other Bench of the Trilxinal nor any such 

application or suit is pending. 

Relief sought: 

In view of the above mentioned facts and 

circumstances the petitioner most humbly and respect-

fully prayed  that your Lordships be so gracious enough to 
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admit the application, issue, notice calling upon the 

respondents to show cause asto why the impued show 	0 

cause notice with an pjjn to terminate the apprenticeship 

of the petitioner issued under letter No. E/10/21(N) Pt-IV 

dtd. 19/12/97 ( at iflexure-I) shall not be quashed and 

after cause and causes if any shown by the respondents 

hearing the parties, the following relief may be bestowed 

upon the petitioner. 

The impugned show cause notice No. E/10/21(N) Pt-IV 

dtd. 19/12/97 be quashed. 

Tie petitioner be put back into his original 

apprenticeship and be allowed to complete the remaining t 
period of his left out training as required and after 

competition of which, the petitioner shall be appoint ed 

to a working post of signal Inspector Grade-Ill against 

vacant posts, because of the fact that the petitioner 

* had to starve for went of any livelihood ashe would 

be rather disqualified due to exceeding age which is 

permissible in attainment of a Govt. Employrnt. 

9. Interim Relief Sought: 

Pending final deci sion on this petition, the 

petitioner seeks the following interim relief: 

As has been stated in the petition that the petitioner 

had'already undergone training as an Apprentice Signal 	, 

Inspector Grade-Ill both in various establishments 

• .17 
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under N.F.Rly and also both, phases of initial programme 

of training at IRISET at Secunderabad, Andhra Pradesh 

upto 31/5/89 from the date of joining as apprentice 

Signal Inspector Grade-Ill and that he could not attend 

the next training programme due to reasons which are 

beyond his control, the petitioner. be  allowed to complete 

the remaining period of training • 	. 

The application is being filed at the office of the 

Tribunal and the applicant undertakes to take all infor-

mation from the office. 

Partculrs..o'r' Postal order filed in respect of 

application, fee. 	. 	 . 

Postal order No. 6G 791751 dtd. 24-7-2001 at 

GPO, Guwahati drawn in favour of Registrar., Central 

Administrative Tribunal Guwahatj Bench. 

List of documents: 

Axrnexure-A: Letter for pre-medical Examination. 

rnexure-B: Letter for depositing Security fee etc. 

Annexure-C: Appointment as Apprentice Signal 

Inspector Grade-Ill. 

Aflnexure-D: Terms and Conditions. 

18. 

a 



5. Annexure-E: Deputation order for undergoing enother 

two months training at IRI SET. 

 .pnnexure-El: Completion Certificate of Phase I & II 

at IRISET. 

 Annexure-F: Information regarding petitioner's illness. 

 Annexure-G: Medical fitness Certificate after 

recovery from prolonged illness. 

 Annexure-H: Application for joining after recovery 

from illness. 	- 

knexure-I: Show cause notice. 

krnexure-J: Reply to show cause notice. 

nnexure-K: Reminding petition. 

Annexure-L:. Letter dt. 14/1 2/2000 from the 

Railway Mini stry. 

Annexure-M: Letter dt, 10/1/2001 from the 

Railway Ministry. 

Verification: - 

I, Shri thainpk Roy, Son of Late Kumud Biheri Roy,  aged about 

39 years, a resident of An2nda Nagar, Guwahati- 1 2, do hereby 

verify that the contents of paras 	 are 

true to my knowledge and belief and paras 	 - - 

are believed to be true on legal advice and I donot have 

suppressed any material fact. 

Date:-09-- 	c~j DO 	: 

Place:- 	u.uo1a- 	 Siature of the Petitioners 

4 6 0 0 0. 
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• 	
P. 1LL 

cCjoo of'ti'i 	, 
Chic £ Pe rt OriflC 1 OC.C.oc r 
• (Ba rititurrt ootion) 
MUipont  Quiwediati-1.1..  

No 0 E/227/Pi-ioa1fBaott. 	 ))ated. 

To 	 •. 

5ub t' 4 	VtAp 

In zfcrcnce to th3.s,ofrjoo iettor iio.J' 1/ 1 

ou ware g1vun olfar p2 appointnt'or the Vest Of  

in ecalo  

You a 	dvisec1 to doposit Fs.12/' (Rtwcivo) only with 
ho Ciie.Qaehior, N .Ejiwy/1a1ion an a000vzt of pro 

rcriitnt Modjoal The ai1 Qtbiit tho X9(0tp4 to this ofi4jc 

80 that you aay be sont to ai1w' 1I0spita1 Maiiaon for 
Idicai Rxamimtjon. 	* 

TC C-1,402 Cashier, N0P.Baj3.wj, Ma1ilaon. This has 

rorec to IUj.Board,'p 3.ottor, No, 76/E/5/2? dated 1601.7 6 

The aornt is to ho oodjtod9 to Railway voue ( tract7). 

for  

I 	
I 
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Subiect:-Jppothtrnent AS Aprent1ce Stgnal 
• 	 Ifl3JjtorQruIIL' 

•1 	 S1rce 'uhRve been declared medically fit th 
ClpS A/3(thrco) for appothtrTent ns Appntice sVrIr;  
you are hereby directed to report Rfl Fnoiint of k.1 00/- 

• PuNacs one hun2red)oly R3 Security dojosit with the 
Chief Cahicr, 	 beoro canmOnco • 	•: 	! 	mont Of your trainthg nnd. also to exocujo an agroeiént 
c Nn.-judicini Strmp Paper wc 	c R.6,5O(Rupees 
izteen and paise f1fty)ly nvaütble tt the Crt of 

'LaW. 
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1E'RRA ]1UY. 

Mnl 	(thtu 13'.07.I'. 
 

I 

S)ri 

Sh: Te;nporRry appo intr. en rts Apprcntite S1g'n1 
]h$pectzr Gr. III. 

C 

1, 	being ftund mdionfly t in NitOgry A/3( Threo) r1 
havthg deposited an mount of fs. 100,00 ((ne hurdreri,) on ly cs 
Secu - iy monoy and aJso having eecuter n !igrcçnont, yU P'C hqx'ety nppotntc az Ipprcnticc Sif;nAl inSPector Or. i: on t1pcnd of R3, 1320/ -  ppm, in Sc RIc R. 1320.-1350/(Iw) plus eno 	i'Jpri 	only for a period of2 (two) yearS with 
eect frr 

2 01 	After pasjnc the finni Exnitnntionx )n rpetlon Of two y'nr trtlnjn 	you wjjj b ptc] 	nint W?.Ciflg poet 
ai tP2rrry 	In1ctor lir, III vaiIbty 3 vacancy .  The tcr 	•rad cocJt1Dn of yr so,j wlfl be thu snme rt ted ii the OffCr r r/r ctietter 	/7 I2LL. 

-------------.-- 
-,------ 	 , 

on 	Teie'cn 

~IJ . E/1Q/21 (i) Pt,iIi 	Nnli,dte 

Copy Thr''iarded f or information and neeosary nction to: 

I 	FA & C A 0/1111,  Pa igaon 
2 . 
3, 	Tfl,P#+ir.i.:.. 

44,  

•: ''I 	 'I 	 (I 	
2 L' Ut 

EE/BLL-S&T/CFQ' 0ffice/Va1Lgaon, 

_I.: I"  s IG  ta 
• 	

H 
F 
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Dk OF SEWflON flY VE IRM/c,64 .._ - & 
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- 	•I 	proparof t offor ycL r pout In gzzo o' itnd rptoof 1XY 
po6ifIod '.bvo p1ur uw-tl r.11ovi.rco uboqt t 	ur prr4ng the pro2cribecl 

hoic. oxfriftti3n by rn ruthorisorl edic1 Ofiticox' C r.ny of the Inlian 
i1y afl(1 on production of your- origin.1 cdtifc to In support of yur * 

• q1ifictions 'n st1r3factory P10 	nUppor of y ar 9 , u.ch s Mp.tri-i 
ulrttbn or it oquivrtlont oortiI'iorto. Th ct of n ñ-t iitbId.ty. of 1tri- 

it oquivaloxit cortificr.l from '  th Univ rsityfl33.rd, the foil- 
w1ng;cortifictee ( in orIgin) nr.y be e.pcop-6d. prtviriox*a.ilY. 

(ia) ptrut1on rk 	ot (b) 	 MLt Cid nd 
(c) Scoo]. loaviM Coz'tifiór.to from tho 11b0p. 

I• 	 .1  
1 	'iou will hrvo to nori 	 ror t iXrd oC 	- 

Yeci.ri Lrii 4hich tim ytJH' ivzn one chnr.go to P;%so the exin- 

Kruchp,rFcd.
ion. If yOL1'IU1 in the o.t:i in tho'eipui4n porbd, ou will be 

 Th1ng trininC porid 	will,r000i.voi r 	of R. - 
• ____ 1 x,r"mo,th pluG uutl oro .rllownc tlicrbto fT ti'T to tfro. 

- 
On satisfRotorycomplotinn of tir.inlx6e j, rnd tvsE 	the tzscribod  

xrninrttion/tost you r,iU t'o oligibio Lor nppointnont re to'iporry xL._ -  - 
I 	- 	- 	on laimi=um f the sealo R 

usual -.11ovr.nco rtpplicb1c ArOm -t.ioci to ti'no, but no gurraMo of appoint-
rncntc th 1von Jppointont 'iill be teiporrj in the first lnstr.noo 
ndc.rtr.s and conditions applicablo b C)xtso 111  tôporar rnib'Iq 

- aorvnta bt you rny 1ok forw 1 fr conjrnation i acoor r..noo with your 
on faW'1)mcnt ofthO conditIn 	r 
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4 (i) 	On o3rnpkti3fl Df your trili, 51 rou got y4sc1f :1t t 	f:r 

rpD: intcnt .grifl2± 	r v'orkng pEt , .y 	ii1hrvo t 	Or) the :-fl;j 
Aam  

fl miXiiTUrfl 	 f fivo ycxi, if roquirad by tho 
I&n;Initrcti)fl. 	. 	. 	. 	. . 	: 	• 	• 

(ii) 	pt 	wifl nt bo 	to v;1thdjav !fr3n rtinJng oxopt for 
ro:•.r?Dw vjch rxo boyni y'Ur cmtr1 In crri , youffi1 to carmthe  
t.t)ttrfl;bfl !.:• r 	iin:nU:: 1x:iD( oT 	 r'r;• trti b\O orJ.crt to  
':itñrrLvl ;cm' tzn.tn:ti f:)r fl.nY X013=10 which 1c ,1:.boymn your c:nir1 03,  

i&tO :v.i.hr'm': by wilfully rbonfr you 	orDpt.bg r.iy DthGr unCir 
tcic. ou vSll be lyrbi t 	 ct o iyr  r5nc 	vcli 

r fly otrior 'voy pir t 	yi 	 c trJ.ntr.g by c''v 
ti1n otc tho cost of trnin oig udho to bo2% of the 	zid 

'.fl.r.c2(oxciiin trwollfr .r.c xnnith;rncor) drrv by yu 

(i) 	BThrc you trrt yo tr'.thin y 	fll bcqd±i 	t..proUOO .fl 

Indon1ty od bindin puro1f nd 01D uity jointly rM covCrrilY to 
fun 	in.thc cvont of your fr.i1Lr to .1izfy tho con15tbn 	tiptft.toc 

brio, tho coct of trRining and rll iomy - pr.d'l to you thi thoicinh 'otilod 

It mrt be c1..rly uno ti thti1ho r.ppoiritrnorit itor'i::r.b 1D 

o' 14 	n,tcc cUtho niio occpt thrt 	 in 	j) 	if 
tht "inr.tion f aorvioo i5 0.uo t opixY of the 	otin ty the pot 
youhoi'! o on roturn to c'uty of the bctoo n ;•ñoo pi r cOyJu.rY be 
err.god, 1niich co, your au ryJco v:ill ba utb:iticsily to rm. inr.bIo fron 
tho ñitto of oxiry of the rnction or fromtho &.a of Sprmi-iXommos his L 

duty, R0 .tho cror rncq bo. Also no such noticai v:ill bo 	quxc1 if the 
rr5nticn of corvioo is Iuo t youontULincr.prbility t  or to your rovâJ. 

or .1 nirtl p.e P. (ieipip. nor.c3.rD ftcr eoipl'.inco with tho pov1sbn 
of C1'uio 11  of /.rticlo 311 of Tha Constitution of In(ti., 

YOU wi11! not bo o1iTh)o fr ri 	in'.ry 1'anofi1 unc1r tho 
Str.to Rilwy Ir i&nt Funa or G,'11ty 	r to rryj absontoo allawanco 
beyorl tha admiseiblo b torpor -'ry ampl'yoaa urr'o' tho rules in forco 
fro to to tim iIurirg auch tpr r.r'icc. 

i3.1t be hold 	pon;iiJ.n for. t 	ChrrLO 	c.ro of Gort. 
oo'in pd ctoroo rmf! njj thcr proportio e thr.t m'y be cntrutod 

In 	11 rnp.ttorc not pociflcr.l1y provie for hroth. or in the 
criicnt rube, you wIl be G'nc by tho prov1e1oe of the Liclirn 

1iIv!P.:r:QJ 	.nd other oxthnii 'rccr2 	PCi(10rh/1CUO?i from tLmo totFno. 

• 9 0 1 	'ou wiibo reeutxvñ b tr.ko' vu, 	th or lloico or nr)o rm 

r.f 	in the 4 	in A, ic*od 'olow :- 
I 	. 	. 

I1' I,il J. .jb 	:oor/o'tnl' 
ir V-i  t?ZiIl b' fifu1 tyi bor'x tth rMO ICt'rco to 

' Indir 	to the C0 tth.io1j3f iL'r.'bt 1ist ostnbliho' 
nnd thrt I wifl eny out thó utee of offioo loylly,h000t1Y 
p.nd with iir'rtir.iity, 

I 	
. 	D ,  HISUP.11E COD 

aN 

I 'OOfltd.P/3, 
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(3) 

LonSConI.Us boctr3 to trkiX 	tti:rnkQ Ftolonin 
:bl tho roribo fon iniotod bovo. 

10 	 YOU will conn to P.11 NIOS  and rouiAtirs  -.,, pplic,-.bIo tyour 

• 	ppont.rzt. fou'ut b 	pnro to r.coopt tho 3fkor f ppontont it .ny 

• 	ctrtion on tho ]o t)ior.ot Frort 	Rrilvmy cyi3to. ItIthotigli you rro lnitirIIY 

• 	j'pointd fo p. ptLculr.r Dthtriot/Dviio), you rtro 1frb3 to bo trrtnfoz'Od 
to r.nj rttiDfl o thic Rilw.y in the oxgonoio 3k sorvio 'nc chu1d 

(i.t(Jly in1iCttO in your .000ptnco thr.t you w ill r.b 1do by tIo thoso 

11. 	If you intonrl to tr.1 up pp ntontoi thorn 	ni4tions, 

pie r.O 	rt rconc1ly to the uiidorinoI on br ooro 
but nt oz'ltor thri 	riling vjhichths offer will be l'tps 
aria will n o t be onood 0  Yo ur p will homrnonoo fr$n the 	to of you join 

• 	duty .t the ffio rere ou will be posto, nZtoryo imvo boon cortif lad 

me &tcr.lJ,y 	t, 	 • 

12: 	You rxod to 	ih 	i1ooit 	ounting to R. 

or 	 befro bol 	pptO P8 

	

S 	13 	Ri1wy rccommodp.tlon will providod. ny .if WiThbiâ nn n o  

gr.ntho cn bo ivon. 	 • 	
* 

14 	H Afroo 2nd C1a3Pnco is ThcloDpa to c. Vor Ur jourmy. No 
tvolling a1lov,rtoo will, hov?Ovr, b6 grr, oc1:f3r Soinl 	the post, 

I, 	 I  

Your rppointmont 1r3 rlo aibjo ct to p. dotLn of COhC1JDd 
C1pt,'Sccc1jilod Tribe oortificpto ¶fro tho iuthDr1 y 	dvfto' 

onciwd 	
(Thth con6itian rnllb on1.y to th SC/ST Crnir) 

H 	 I 
• 

 
1611 	You hll be lirtbio for Mlty Sorv53 n tho Rr.iiwr.y Enginoo 

• 	Unite of tho s TorritoritJ. 	Army 'r a jorb8 oft MV04 yonrc,  in the Torn- 
tonil Lry irvico r.nd cht yoire 	tho Th tortlA*r' lorvo r for 
such ronii1 an mr,y bo L.id down In thL boh.1ffi ti1n to tino. 

• 	 I 

• 	17. 	• Yo u will have to pro1uoo a cortifcfttø in al4pport  of  y'u.r tod 

5 	condUct rd chr.ractcr I rM r,. Ststto Govt, Officer no t boliv, the rank of Mdl. 

DY.C o iior or, 1)SP, or 	
I 	

j 	 - 

You wiilhrvo to submit pr0r 'Rolor.c3 Qr' f rom yoirr 
prosont oplyor if you tro in aorvIc. 

19. 	On reporting t This oftiLo you are 	uo8td to stibmit onâ' 
pracojiboA a-tIrr' 	uitont Doart i'o'n My fi1thd in rU rospoot vMch 

• • 	 cp.fl)C hrd frm U1 inportnt B1wa.yStttiofl on 	of I, 2/—(0.50) 
pai8o fo SC/ST rtbrg with a cow o your r000it 	3pot Ci?O p1otrri.ph 

and rtto*tor't copla of oartfic.tXi lj ixpport of your tM and 

lip 
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jgnatux6 	ofthaijt and 

Will 

- +': 	
•# 

- 	 - 	 : • 

•. 

Copy f 1:rt1(1ofi fr 	2ntjr-j 	 rsrot.ci t;0 i.- 

Th 1 hr. 	ero n-co + 1s 4 	 ci - 	 • 	
, 

	

- 	.., - 	- 
110 V, 111 Pl0L pa tho trIf In tio 

' 	 s to o)o Jo1n the 
now poet v;ithin tho rttipuL- 	tt'ao jjjpr'rr. i 	

'S 

- 	S 
/ 

4 	 Cj' 	DIIL0FFIGE 	— 

S 	
'S 

I 	 S 	• 

S 	 . 
• 	

. 	
.•• 	 S i 	kb22P 

• 	
'SI, 	•h'.,• 	

• 	I 	• I.' . 	 : . 	
• 	 I. 	 S 

H 
i 



,1i rkL)Oty 	
— £ 

— QiDj 

• 	
i0Cflp1ot4 	°niti 	

(Jjn II) Pr 	15-2' 

	

Di 'iOt.)X, 	
f1•J PIW rn (; 	 iuciIiy Uix u L Üd 	fu:tI1 	rninj 	E oeo flIQlJtj)flQd b Q'w 1, 

10  
.1-01100  

u1) Arup G1tQk 	
) 

2) Tainn Dutt 

• 	3) u 	sonaupt,• 	Ct Offj00f 

) Chlo rnk1 

) SrQBJOGIh 
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5) Samit flu1 
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2) 	dip IUIi 
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i' J/c ON/icri- 3) !iin.j Jumu Tyagi r  
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5) 	 trw3Q3, 
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Dip Dtht}1 

fl 131 a LA 11MG 
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- CSTE 
• F. 1Uy.Maiigan 

.UW3hatj 

Sub .J &W rà20x0 

fly bxGthar SriCakRy has fallen sick 
to i3 	antal. dpreiri0 11 is under 
treatment. 

This is for yijj.'Jjnd inforitation and 
nc-cessarr actionplase0 	H 

. 	 ,. 	 . 

'1. Yours faithfully, 
Y)atad t .: 	. 	. 	. 
the Maligan. 	. . 
12/Q6/9 	: 	• 	•. 	... . 

irther ot Sri Chawpa Roy0 



ON 

This is to certify Sri Champak Roy who was suffering from various 

ailments like Epilepsy, Ceezophronia, Neuolepsy, Hypertensions, Gastric 

ulcer and Myocardial infection was under my treatment from 4.6.89 to 

23. 11.97. 

He is fit to resume his duties from 24.11.97. 

Sd!- 
Dr. K. K. Bhuyan. 
M. B. B.S. 
23.11.97 

gi ) 
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DIPIKA MEDICAL 
cDr 	if. 7. 1Izuyan M,B.B.S 	

S. ROAD, ULUBARI G S Road 	
• 	 tjg JThan (wJttj78 1 007 	 ;ioure
, 	 to 10 A.M. 

to $ P.M. 
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TO 
The Chief Signal and Telecommunication Engineer 
N.F. Rly., 
Maligaon, 
Guwahati - 11. 

Date 2411.97 

Sub. : Prayer for joining. 

Dear Sir, 

I lay before you the following few lines to apprise you with a view to that it 

would meet your favourable and sympathetic consideration. 

That Sir, I am an employee of your esteemed organisation and resisted myself 

from my duties for a long period. The cause of my absence was due to my severe 

physical / mental troubles and accordingly I was under treatment of a medical 

practitioner. Although I was cured in the middle of throughout the year, but I was 

fallen into the same condition as remain as before. That's why I couldnot resume of 

office duties. 

That Sir, after a continuous prolong treatment I have somehow been recovered 

and according to doctors opinion I can easily resume my office duties henceforth. 

Therefore, I fervently request your goodseif to provide me with the job and I 

assure you that no such type of unauthorised leave or late attendence etc. would 

be done by me. The necessary medical certificate in this regard is enclosed herewith 

for your doing the needful. 

Thanking you sir in an anticipation. 

• _ 

a--'  

Yours faithfully 

CHAMPAK ROY 
App. SI - Ill 



SHOW dAUSE NOTICE 
..LP.Railway 	 .'.' 

• 	 Office of the '. 
General Manager(P) 
NP. Railway/Maijgaon. 

No. /1O/21(N)Pt.IV /Dated18/12/97 
To 	..' 	• 	 • 	 0• 	

/ VI  

Sub:- 5hów cau.seIi,otjce for termjnatjpn 

On being recruited through RRB/GHY, you were 
appointed asApp.SI/III..w,e.f. 13/9/88 for a period of 
2 years in different phases as under:..- 

i. IRISET/SO 	= 8 months 
jj. Pje1d trájn-'16 months 

ing 	. 	. 	. 4 	 . 

Total. =24 months. 	.. 

A000rdingj.yyou.have undergone trainjr 
for the period upto 3/6/89 only and thereafter left 
training course without any authority and intimation 
for. the last 8 years 5 months 19 days. Now suddenly 
you have reported for joining this office on 24/11/97 
by producing a private Medical Certifiate0 

	

Siiiceyouhae tfailed to tntimate. the 	a 
for your lng absence which can not be covered by any, 
leave as per extant proveions, you are advised to 
show cauee:wjthjn ten dae from the date of receipt 
of this letter as to wyour Apprenticeship as SI/Ill 
(with stipend Rs.1320-1350/_) will not be terminated 0  

SPO/Engg 0  

— for General Maer(P)J 11a1jon0 

Lz
,tU4 

i1i 	. 	• 



Sir, 

Sub ;. low cau 

Bof : Your L/Ne 

tico for 

/1O/21 

Dat-26, 12.97 

( 

To, 
The Genoral.Manago,.(p) 
IJ.F.flailway 
Maljgaon 
Guv/ahatj_781011 

nati, 

dated 18.12,97 0  

With due respect and huirlo submission i beg to state 
that In reference to your letter quoted above that I could 
attend the training perojd w,ef. 3.6,89. duo to 'ny prolonged 
stckness,medjcaj certificate for which have already been 
subinitted to you. t fell sick immoJiatoly on my return fro' 
Socunderabad training and mentally diprossod for which I 
could not intimate the administration myself, Due to this 
reason my brother Sri Subhas Roy had intimated the CSTE of 
my ph'sjcal and mental dipissjon. In fact, I was not tn a 
position to write personnaly for which ho(rr1y brother) irtti-
mated the 05Th vido a letter dated 12,6.89. Sico no rosp-
ollee Ira-n the adnunistzation1as there in the matter of ny 
absence on medical ground, thought that my dckness 

dnJy considoted by tie adrninjstrdtjon. After getting fit I 
rercrted to join to the uff ice on 24.11.97. 

In view of the above, 1 1 would pray to you to kindly 
permit me to join to the field training and serve the rail- 
mys properly. 

I shall remain over grateful for this kind act ofycurs, 
S .  

Thanking you, 

S 	 Youro.fjthfuli; 

( Champa k Roy ) 
(\ 	 App. Signal Inspecto' 

I 	 j 	 Grade - III, 



The Ikddi. Gonerul' M.nagor  
N.F.Rail'iyay 	 ': 	 •': 
Maligaon 	 .. 	' O , • 	 , 

Guwahati.  

$ir, 

Sub : Prayer for joi 	 Ii 

I beg to lay before yodd the following few lii'ies fo 

your kind and cynpathetio oonideratiofl please. 

• That Sir, I. waa select 	as kpP.I/III through k 	ithiY 

and thereafter I appoi ted as4PP.SI/III w.e.f. 13,7.8B and 

the training period was 2 years. 	
' 	 ft 

• That Sir 	I waslundergoing field training from 13'itU 

to 17.9.88ancl thereáXtor,attended initial training fr 

2 -1.9.86 to 31L.89 	IET/$ecundrabad and passed, (Result 

enc1ood).  

That Sir ,. after returning from IRISET/SC on 3/6/89 	I 

reported to CSTE/?/NW for further field training and -there- 
alter due to my, prolonged. sickness I could not cont;Lnue my 
field training.' 1 fell sick. mentally and physically and that 

was informed toitxe, admiistAtion on 12.6.89 by my brot1r. 

That sir, I applied for joining aftergettinc 	tt;on H 
26/12/97..bui 18. not allovied to Join for further training.: 

. 	In viewot the above 	kindly permitme to;join irithe 

balance gield training and, f or this act of. yobr kinthies 	1 
shall remain: ever grateful tb you S±r., 

Date : 31-05 1
-99 
	 Yours Laithfuliy 0  

AA" K 0 /1/ 

PT 	
( CHAr'P1K Rol) 

(X-'-- 	 1% 

jr
j 
_ 	 H 

I 
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IT1 R1ITPt GOVERNMENT OF INDIA 
in vlxm MINISTRYbF RAILWAYS 

iM AH RAILWAY OOARD) 

c ;ii, i4 r-110001, 1if 
flffBNWDTIWUWd 	19 

The CiicraI I'lanager (P), 
N.FJalhvay, 
Mallgaon, 
Guwahatj. 

• 	New I)elhi, dated 13. l2.20(I; 
114 

j 

V. 

Sub Appoüitinent of Slid Cliampak Roy on N. F.Railway. 
• 	 . 	

Ref: Your Railway's letter No.468E/18(14)/pl.r1, 
dated 26.5.2000. 

In this Comleclion please anangc to scud a copy of the tcmm and conditions of appointment as refëned to in Para-j of your abov cited letter. 

•Sinc6 the detailed position of the case h required to be siilnnit led • 	forthwith for kind perusal of MR, copy of the relevant docum FAX. 	 ent be fuiiiishcd by rctuni . 

This may be treated as MOST URGEN'. 	S 

I, 	
I 

	

• 	 . 	 . 	

-. 	 I 	t.l 	' 

Railway Board. 



•.1 

:i 

 

1RU 1RIM GOVERNMENT OF INDiA 
* tii MINIS1RYbF RAIL WAYS 

( -&i Thi R.AIL.WAY flC)ARD) 

i4 1fM 10001, ftif 	-______ 

 

Unit UIWvan, Now OIhI11UUO1,ted 	ii 

Tt Delhi, (la1c(l . 1.2001 

The General Manager P), 	. 
N. FRalIway, 
\iallgaon, 
GuvahntI. 	 . 

• 	 Sub Appoüitrncji( of SI Ili Chainpak Roy on N.FjalIw. 

Ref Your Railwiy's IcitciNo 4681 /1 8(N)Pt 11, dtcd 22.12.2000.  

A COPY of the Agtceinent re1iied to in Para I and a copyol the lcttcr No. (EI22
7i137/1(RCctt.), dated 21.6.88 referred loin Para 2 of the IcUcr under reference tna' aho be 

furnished hnncdiately by return FAX for proper apprccia(ioui and SubIIlissi()Ji ni case to \ ll. 
' 

L Since Ibis is an M' caLcgory reference, the maitci may be Lzu\cru top-Puiqrity. 	 • 	 • 	• 

V 
A 

nLAI 

1)3,1)1, (Ctor •IsU, (I ) I I 
lailia' l3uatd. 

- 

p 
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N 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	BUWAHATI BENCH 

OA No 305/2001 

Shri Champak Roy 

V e rsus 

Union of India & Ors, 

IN THE: MATTER OF 

Written 	statement on behalf 	of 

Respondents 

The answerinq Respondents beg to state as fol .1 ows 

1 That the answerinc Respondents have gone through the 

COPY of the OA as served on them and have understood 

the contents thereof. Save and accept the statements 

which are specifically admi tted herein be low other 

statements made in the OA are catecjoricl ly den iecL 

2 That with r'egard to the statements made in paraoraph 

4 i to 4, viii of the OA the answering Respondents do 

not 	admit anyt.h ing contrary to the rd evant records. It 

is 	denied that any such intimation 	has 	depicted at 

Annexure--F was ever sent neither the Applicant nor any 

one had sent any intimat inp about the ill eness of the 

Appi icant; as all ecjed in the OA 

3, That the answering Respondents cateqorica 1 ly deny 

the correctness of the statements made in paragraphs 

ix and x of the OA The Applicant left t he training 

course with effect from 4, 6, S9wi thout any intimation 

and authority and it was only 2+. 11 9/ he had suomi tted 

I 
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an appi icat ion praying for allowinQ him to .join the 

training course which naturally could he granted as 

not admissible under the Ruies. 

4 	That with regard to the statements made 	in 

pararaphs 4.xi to 4 xv of the OA while the contention 

raised therein the answering Respondents reiterate and 

reaffirm the s t atements made hereinabove. The Annexure- 

show cause notice dated 18/19.12.97 was redundant 

in the view of the fact that the Applicant had already 

ahandonned the training course on successful compic...tion 

of which only he could have expec:ted to be considered 

for a suitable Rai lway job 

5. 	That with recard to the statements made 	in 

paragraphs 4.xvi to 4.xviii of the DA, it is stated 

that the Applicant macic representations to the higher 

author i ties in response to which information were 

furnished highlight ing as to how the case of the 

Applicant is beyond consideration since he did not 

complete the train ing In this connection the terms and 

conditions as reflected at Annexure-D to the OA may be 

referred to. 

X6 	That the4 answering Respondents state that 	the 

Applicant was selected for 	train ing as Apprentice 

Signal Inspector/Grade-Ill with effect frod 13.9.88 nd 

was deputed for training for a perioci of two years 

consisting of B months at IRISET/SC and field training 

of 16 months. As per terms and conditions of the 

apprenticeship, after passing in the final examination 



'I  

I* 

\ 

- 

on completion of the training, he would have been 

posted as SI/Ill against wor9::inq post subject to 

ava:ilabiiity of vacancy. However, the Applicant did not 

compi etc the training and left the training on 4689 

without any authority and I nt imat ion He submi tted an 

application after ii years on 24 ii 97 with a private 

medical certificate making a request t herein to allow 

him to resume training He could be allowed to do so 

since the period of training was already over long 

hack It w ill be pertinent to mention here that as per 

the Railway service rules q  not to speak of a trainee 

like that of the Applicant, even a regular Railway 

employee absenting from duty for more than 5 years, his 

services automatically stands terminated. In the 

instant case, the App). icant was not a Rai iway employee, 

but was a apprentice trainee 

7 	Th a  

X~z 
V the answering Respondents submit that on 

of the Applicant to compi etc the training and 
/7 
i4aving 	the training without any int.unation 	and / 

authority, 	his apprenticeship automatica). ly 	stood 

terminated and there is no question of revi ving the 

same It is ctegorical ly dendthat the Applicant was 

under mci-6al incapacity. No such proof has been given 

in '1e OA. The Annexure'-H certificate dated 23 ii 97 

btain from a medical practitioner does not depict 

anything enti t 1 ing/forc ing the Applicant to remain 

absent from the training without any authority and/or 

intimation It is the honaf ide belief of the 

Respondents that the App) icant was not interested in 

the Railway job and went elsewhere in search of other 

2 
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job or avocat. ion and having fail. ed there has now come 

before this Hon ble Tribunal ta::inç 	a chance for 

favourable consideration, 

G. That the answerinç Respondents submit that the 

instant DA is barred by limitation and also hit by the 

r rinc ip 1 es of waiver, estoppe 1 and acqui escence and 

accordingly liable to be dismissed on these scores 

alone, 

9. That the answering Respondents submit under the 

facts and circumstances stteci above the CIA is not 

maintainable and liable to he dismissed with costs, 

Verification 



VERIFICATION 

I Shri AiX 	 aged about 	years, 

son of L.SPetLRH-A 	resident of Maliqaon, 

Buwahatj-f 1 	 presently 	working 	 as 

N.F. Rai iway do hereby verify 

and state that the statement made 	in paragraphs 

are true to my knowl edge and 

those 	made in paragraph 	 being 

matters of records are true to my information derived 

therefron, which I believe to be true and the rest of 

my hurnhl e submjssjcns before this Hon 'ble Tribunal I 

am 	also 	author:ised to competent to 	sign 	this 

verificatjc)r on behalf of all the Respondents 

And I sign this verifjcatjc)n on this .,...th day of 

September 2001 

ft 

: rH 

A 
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Ouwahotj Bench  

THE CENTRAL ADMINISTRATIVE TRIBUNALGUWAHATI 

BENCH:: GUWAHATI 

Rejoit1dI to W.S. filed by the respondents in O.A. NO. 305/2001 

CHAMPAK ROY 	............. .. Applicant I Petitioner 

-vs- 
LON OF INDIA & OTHERS .............. Respondents /Opposite partycs  

In the matter of reply to WS. 

The answering petitioner begs to state follows 

Point No. 3. 	The averment that the applicant remained absent without 

rtimation is not correct as, due to badly attacked by illness effecting the 

mental condition of the petitioner for which he could not write, his brother 

ad intimated his falling illness on 12.6.89 vide Annexure 'F' at page No. 

5. 

Point No. 4. It is not correct that the petitioner had abandoned the 

pprenticeship training in full but he could not proceed further due to his 

severe illness. That the show cause notice is said to be redundant as 

averred, has not been intimated the petitioner earlier, it is quite clear from 

this that the respondents had accepted rather got the illness report earlier 

or which, they had not intimated the petitioner about his termination but 

had issued a show cause notice prelude to termination. From this it is 

I 
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quite obvious that the respondent had taken due cognizance of the illness 

report filed by the petitioner's brother. 

Point No. 5. The averment is not based on record, As it is quite clear that 

from the terms & conditionof Annexure 'D' at page 22/1 at column. 1.1 

which reads "you will not be allowed to withdraw from training except for 

reasons which are beyond your control." Falling suddenly ill and thereby 

crippling the both mental and physical illness for a long time is not within 

the control of the petitioner. 

Point No. 6. As for the private Medical practitioner it had been clearly with 

legal provision had been elaborately stated at Para 'I' of page 13 of the 

petition. It is further very much strange that nowhere and under any 

provision of any service rules of any category of employees under any 

establishment automatic termination is possible. There must follow certain 

procedure as per relevant Rules, to terminate an employee for long 

absence without 1ermati. But this is not the case with the petitioner, on 

the contrary it had duly been intimated that the Petitioner was totally 

crippled due to his prolonged illness. Moreover the respondents all along 

had slept over the matter, they had ever been any correspondences with 

the petitioner about his so - called absence without any intimation during 

this long 8(eight) years till date the applicant had submitted a application 

dt. 24/11/97 Annexure 'H' at page 27. 

0 
0 



	

Interestingly, the petitioner although had furnished reply to 	jLzc 7  

the so - called show cause notice at Annexure I at page 28, vide his letter 

dt. 26/12/97 vide annexure 'J' at page 29, the respondents had kept silent 

and did not make any further communication for which the petitioner had 

reminded again dt. 31 .5.99 vide Annexure 'K' at page 30 and this even 

could not awake the respondents from so - called pretended sleep. 

• Point No. 7. It is totally incorrect that in the medical certificate no specific 

diseases had been specified, rather clearly had mentioned the names of 

• that diseases for which the petitioner had to suffer a long nearly 8 years. 

Point No. 8. Averment that limitation etc. had hit the petitioners claim is 

not sustainable at all - as Law of limitation shall not apply to this 

petitioner's case at the Hon'ble CAT. As per sec. 21 of the Administrative 

tribunal Act provides certain limitation only after final order when passed. 

But in the instant case no final order had yet been made. Rather under 

Art. 311(3) of the constitution of India in head of Administrative tribunal (at 

page 1028 of Durga Das's constitution of India) at No. 2. lii original 

petition under section 19 of the Administrative Tribunal, the Administrative 

Tribunal can exercise •f a High Court under Art. 226. and under Art. 

226 of the constitution of India "Delay is not an absolute bar" (At page 536 

at J. of the said book). 

4$ 



VERIFICATION 

1, Sri Champak RQy, Son of Late Kumud Behari Roy, aged about 39 years, 

a Resident of Ananda Nagar, Guwahati - 12 do hereby verify that the 

contents of the foregoing paras are true to my knowledge and believed to 

be true on legal advice and I have not suppressed any material fact. 

I . 

And I sign this verification on this day of 1st  October 2001. 

Ile 

Date : 

Place Signature of the Petitioner 

,Lf4-x7  M'< r L-0 
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